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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Death of Shrl Deen Dayal Upadhyaya

SHRI EKANWAR LAL GUPTA
(Delhi Sadar): The hon. Minister who
* has to reply to my motice is not here.

I call the attention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and I
request that he may make a statement
thereon: —

“The tragic death of Shri Deen
Dayal Upadhyaya, President of the
Jan Sangh.”.
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM - SUBHAG
SINGH): He is in the Rajya Sabha
and he will be coming soon.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): He will
be here in a minute,

DR. RAM SUBHAG SINGH: Any-
how, I shall reag out the reply.

Shri Deen Dayal Upadhaya Presi-
dent of Bhartiva Jana Sangh, was
found dead near Mughalsarai Railway
Station in the early hours of Febru-
ary 11, 1968. The U.P. Police are in-
vestigating the circumsatnces of the
tragic death of this eminent public lea-
der who had made a notable con-
tribution to the political life of the
country. The Central Government
made the services of three experts in
forensic science available to the in-
vestigating authorities on 12th Feb-
ruary, 1968. At the request of the
Chief Minister, Uttar Pradesh, it has
now been decided to entrust the in-
vestigation to the Central Bureau of
Investigation and a D.1.G of the Bureau
is proceeding immediately to the
scene of occurence. The House will
appreclate that notwithstanding the
deep anxiety felt by large number of
people it is not possible for me to say
anything at this stage about the cause
of Shri Upadhyaya's death.

=t weErTeTe o ;A7 ITeTE F71
o ag7 feifaw  geuwifewr &
g & 1 ag el Sefifore ot aT
e AE & 1 dw Ay ag fafeg A
2 fF oz #1¢ ofde 7 @, o8 o=
g1 wrmE T ge AR AT
T &t fer wrE ot greifarw a9
ggt 9 §% FE g A e o
¥ 7F gt F W ¥ fFy Faw



589 Death of MAGHA 25, 1889 (SAKA) Shri Deen Dayal

CF IR WEHAT K F€A AT | TR
fa qd rferer qréta st S5
NogerIFa g Hggam &
A F g 1 Wl Fgwd o)
1% 3w #Y AT A7 7 B § AR
£ 99 SEFR fFar § fe go dro
TaATE ¥ AT AT {TA TAAAE WY
T qaW 9T UF HAT oA
FEI )

THE MINISTER OF HOME AP-
FAIRS (SHRI Y. B. CHAVAN): May
1 explain the point? There is one thing
that we shall have to understand very
clearly. These investigations are to
be made under the Criminal Proce-
dure Code. There cannot be double
investigation; there cannot be many
investigations, and these investigations
have normally to be undertaken by
an authority which is responsible for
law and order.

In this matter, tke senior UP officers
had already undertaken investigations.
But I say the feeling in this House
that the Central Government also
should take interest in this matter, I
was very pleased to find that the Chief
Minister of UP was also thinking om
the same lines. 'When I talked to him
last night, he said that he would wel-
come some representative of the CBI
taking over the investigations. So, a
senior officer of the CBI has been
nominated, and he will immediately go
‘there, and the team will investigate,
and the officers there will also help
him; it will be a single team for in-
vestigation. Let there be no mis-
understanding about it.

1 could very well understand the
hon. Member's anxiety and his feeling,
and in fact, all of us share that feeling.
But 1ill the investightions are com-
plete, it will be very difficult for me
1o express any opinion about the cause
of the death.
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SHRI Y. B. CHAVAN: Naturally,
all those things can be looked after,
once the investigations disclose the
facts. It is only then that this ques-
tion would arise. Supposing there are
some steps that the railways will have
to take, naturally they will have to
take the necessary steps. '
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SHRI Y, B. CHAVAN: This s a
suggestion.
MR. SPEAKER: Shri P. K. Deo.
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SHRI Y. B. CHAVAN: If the sug-
gestion is that we should give security
protection to ell he members of all
the palitical parties, I would say thrat
ceﬂ.ﬂmly those who ask for protectwn
can ‘be pmided with it.
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MR. SPEAKER: He has said that
it will be considered.

SHRI P. K. DEO (Khalahandi):
Without putting any question which
may affect the investigaions, I would
like to know whether an time limit
has been fixed by which the report of
the investigation will be available to
the House?

SHRI Y. B, CHAVAN: Since it is
such an important case, naturally it is
u:pected that it will be very expedi-
tiously dealt with. But it will be
very dlfﬁcult to say that we should fix
a time limit for the submission of the
report.

SHRI NATH PAI (Rajapur): But it

should be faster than in the case of

Kairon's murder.
SHRI Y. B, CHAVAN: I hope so.
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SHRI Y. B. CHAVAN: The Hon.
Member is going into some of the de-
tails. I cannot say any thing about
that matter unlesg the investigations
are compiete.

MR. SPEAKER: That is exactly the
point to be inquired into now,
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MOTION FOR ADJOURNMENT
MR. SPEAKER: As I said yesterday,
1 have received a number of nutices

of adjournment motions. Naturally
we cannot take up all of them,



